
ACT No. X OF 1884. 



section shall be deemed to have been made from the 
thirty-first day of March, 1882. 

Substitution 4. For sectioil 8 the following scction shall be 
of new set- substituted :- 
tion for sec- 
tion 8. " 8. The Governor General in Council niay, from 

time to time, vary the number of tlie Courts mentioned 
in clauses (c), (d), (e) and ( f )  of section six, and the 
Chief commissioner may, from time to time, vary the 
number of the Courts mentioned in clauses ( a )  and 
(b) of the same section." 

Substitution 
of new sec- 
tion for sec- 
tion 9. 

5. For section 9 the following section shall be 
substituted : - 

" 9. The Chief Commissioner may, from time to 
time, vary the local limits of the jurisdiction of any 
Court mentioned in section six, clauses (a) and (b), 
and, with the previous sanction of the Goverlsor 
General in Council, of any Court mentioned in section 
six, clauses (c), (d), (e) and (J)." 

Xnsertio~i of 6, After section 8 the following section shall be 
section after inserted, namely ; - 
section 9. 

Validatio~i " 9A. Any order heretofore passed, or decree made 
of certain or ~roceedinp; taken by any Civil Court in British 

% proceedings ~ u c r n a  actini,as if it llkd t'6e jurisdiction of a Court : . . . . already 
,. : taken. mentioned in section six, clause a )  -orclause (b), shall 



(b) after the words "Judicial Commissioner," 
the first time they occur, the words c c  or 
Commissioner respectively," and 

(c) after the words "Judicial Commissioner," the 
second time they occur, the words " or Oom- 

$ missioner," 
shall be respectively inserted. 

8. After section 23 the following section shall be hser t ion  of 
inserted, namely :- section after 

section 23. 
c 6  238. The Chief Commissioner may invest any power for 

Assistant Commissioner with power to hear appeals Chief Corn- 
missioner to from decrees and orders in original suits and proceed- invest 

ings of any Court mentioned in section six, clause a?t corn- 

(a) or (6). rn~s~ lo~ le r s  with appel- 
c c  The Chief Commissioner may withdraw the late powers. 

power with which any Assistant Commissioner has 
been invested under this seotion." 

9. For section 38 the following section shall he Substitution 

substituted, namely :- of new sec- 
tion for sec- 

- "38. The presiding officer of the Court of the tion 38. 

Judicial Commissioner shall 'be appointed by the 
Governor General in Council. 

cc The presiding officem of all the Courts mentioned 
in section six, clauses (a), (b), (c) ,  (d) and (e), may 
be appointed by the Chief Commissioner." 

10. For section 39 the following section shall be Substitution 
substituted, namely :- of new sec- 

tion for sec. 
c 6  39. The presiding officer of any Court men- 

tioned in section 6, clauses (a) to (f ), botlr inclusive, 
may be suspended or removed by the Governor General 
in Council. 



- 

80, respectively, of the Burma Courts Act, 1875, im- xvrI of 

mediately after the passing of that Act, namely :- 1875. 

(a) To section 76- 
"Provided that, if in the opinion of both Courts 

the point as to which they differ ought to be referred 
to the High Court, i t  shall be so referred in manner 
provided by section eighty, clause (b), and thereupon 
sections eighty-one and eighty-two shall apply." 

i (6) I n  section 86, after the words "without a 
i '  Commissioner " the words " and not being cases pro- 
1 \. 

vided for by section 76." 

New section 
to follow 

E section 94. 

Language of 
Rangoon 
Small Cause 
Court. 

12. After section '94 the following section shall 
be inserted, namely :- 

" 94A. Notwithstanding anything contained in 
thd Code of Civil Procedure, all or any ~ ~ o c e e d i ~ g s ,  
written or oral, before any person appointed under 
section 94 of this Act and section 15  of Act X I  of 
1865 to exercise the powers'of a Judge of a Court of 
Smdl  Causes in the Small Cause Court a t  Ran~oon,  
shall be in such language as the Chief Commissioner 
may, from time to time, prescribe." 


